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ORD 

No one has appeared tor the petitioner and it 

appears from the records that none also appeared for the peti-

tioner on 31.12.96, 29.4.97 and 89.97. it is also noted that 

on 31.12.96, the 1c3.counsel for the,t respondents appeared and 

opposed the application on the ground that the instant applica-

tion is legally incompetant for being admitted . MrArora stthmit 

that the Original Application being TA no.1778/86 , filed by 

the petitioner for setting aside thd quashing the order of 

termination of his services by the respondent authorities, as 

per Annexure- (undated) to the petition, was dismissed for 

default on 25.6.90 by this Tribunal. 

In the instant application, the petitioner has 

cone up for setting aside the said impugned order of terrrtinati 

and also the order of dismissal of the earlier case passed by 
p 

this Tribunal on 25.6.90 being the aforesaid TA no.1778/86. jr 
4i 

The app'ication is wholly rnisconceived as well as vexatious an 

it is also barred by the principles of res-judicata. Be it 

further noted that the law is well settled that nO one can 

approach • the Court on the second occasion after the Court has 



dispoed of his earlier case Mr.Arora hassubrnitted that 

this is a fit case t131tra cost)  be awarded and in view of 

the circuiistances of the case, we agree with this views. 

We, accordingly, dismiss this application with 

costs which we assess at Is 500/- (Ri.ees five himdred) aa to 

be paid by the petitioner to the respondents 

	

(S.Dasgupta) 	 (3,N.Mallick) 

	

Member(A) 	 Vice-Chairman. 
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